FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptey Board of Indie (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VISIONARY BUSINESS ADMINISTRATION PRIVATE
LIMITED

RELEVANT PARTICULARS

Mame of corporate debtor

VISIONARY BUSINESS ADMINISTRATION PRIVATE
LIMITED

Date of incorporation of corporate deblor

18" November 2014

Authority under which corporate debtor s
incorporated | registered

Hoc- Kolkata

Corporate  Identity No. / Limited Liability
Identification No. of corporate debtor

UT4900WR2014PTC204337

Address of the registered office and principal
office (if any) of corporaie debtor

253/4935, S B GORAI ROAD NEAR SENT VINCENT
SCHOOL, ASANSOL BURDWAN, BARDHAMAN-713304

Insolvency commencement date in respect of
corporate debtor

16™ February, 2022

Estimated date of closure of insolvency resolution
process

15 August, 2022

Nome and registration number of the insolvency
professional acting as  interim  resolution
professional

Mrs. Vinita Agrawal
fleg. No.: 1BBI/IPA-001/1P-P00914/2017-18/11520

Address and e-mail of the interim resolution
professional, as registered with the Board

Address: B-301, ROYAL PALMS, NEAR MEMKO MORE,
DHATYA, DHANBAD-826004
E-mail: sushil.vinita@gmail.com

10.

Address and e-mail to be used for correspondence
with the interim resolution professional

Address: Resurgent Resolution Professionals LLP
CFB F-1, 1% Floor, Paridhan Garment Park, 19, Canal South
Road, Kolkata-700015, West Bengal

E-mail: visionarybusiness.cirp@gmail.com

Last date for submission of claims

7™ March, 2022

Classes of creditors. if any, under ¢lause (b) of sub-
section (6A) of section 21, ascertained by the
interim resolution professional

Mot Applicable as per information available with IRP till date.

Names of Insolvency Professionals identified 1o
act o5 Authorised Representative of creditors in a
class {Three names for each class)

Not Applicable

() Relevant Forms and
{b) Details of suthorized representutives
wre available at:

Weblink: hitps://www.ibbi.gov.in‘home/downloads

Notice is herchy given that
resolution process of VISIONARY BUSINESS

the National Company Law Tribunal has ordered the commencement of a corporule insolvency
ADMINISTRATION PRIVATE LIMITED on 16™ February 2022,

The creditors of VISIONARY BUSINESS ADMINISTRATION PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 2 March, 2022 1o the interim resolution professional at the address mentioned against entry
No. 10

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 1o act as authorised :mmgmiiqr the class

FlAL & 3

Form CA- Not Applicable as per information available with IRF till date.
Submission of false or misleading proofs of claim shall artract penalties.

Date: 18" February, 2022

In the matter of Visionary Business Administration Private Limited
Reg No.-IBBUIPA-D01/IP-P0O0914/2017-18-11520
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insoivency and Bankruptcy Board of India (Insoivency Resciution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
VISIONARY BUSINESS ADMINISTRATION PRIVATE LIMITED
1. [Name of corporate deblor VISIONARY BUSINESS ADMINISTRATION
PRIVATE LIMITED

Date of incorperation of corporate debtor 18th November, 2014

W[

{Authority under which corporate debtor is|Roc- Kolkata
neorporated /regstered

£

Corporale Identity No. / Limited Liabality| U74900WB2014PTC204337

| Identification No. of comporate debtor

Address of the regisiered office and principal| 2537495, S B Goral Road, Near Sent Vincent Schodl|
office (ifany) of corporatededtor | Asansal, Burdwan, Barchaman-713304

6. Tlnsd-tency commancament date in respect of| 16th Fedruary, 2022

__[corporata dablor

o

~ |

_|Estimaled date of closure of insolvency| 15th August, 2022
_resolulion prooess

|8 TRame and registration number of the insolvency| Mrs. Vinka Agrawal
[professional acting as interim resolution|Reg. No.: IBBIIPA-001/IP-P00314/2017-18/11520
\professional

. |Address and e-mail of the mierim resalution|Address; B-301, Royal Paims, Near Memko More,
professional, as registarad with the Board Dhaiya, Dhanbad-§26004

E-mail: sushil.vinita@gmail.com I

10./Address and e-mal fo be used for comespondence| Addrass: Resurpant Resclution Professionals [LP
‘with the inledim resolution professionad CFB F-1, 1st Floor, Paridhan Garment Park, 19,

Canal Scuth Road, Kolkata-700015, West Bengal

E-mail; visionarybusiness cirp@gmail com

1. Lastdate for submission of dlaims andMarch, 2022

12./Classes of creditors, il any, under clause (0) of
|sub-section (GA) of section 21, ascertanad by|
the interim resolution professional

Not Applicabie as per information avallabie with IRP|
tit date,

13./Names of Insolvency Professionals identfed 1o

NolAppiicable

act as Authonsed Representatve of credors in
|adass{Three names for each class)
14. (a) Retavant Forms and
|{b} Details of authorzed rapresentatives are
avalableat:

Wiebink: hips. haww ibbi gavinfomeddownloads

Notce & hereby gven that the National Company Law Tribunal has ordered hie commencement of a
comarate nscivency resoilion process of VISIONARY BUSINESS ADMINISTRATION PRIVATE LIMITED|
on 16th February, 2022,

The credtors of VISIONARY BUSINESS ADMINISTRATION PRIVATE LIMITED, are hereby called upan 1o
submit their dlaims with proof on or bedore 2nd March, 2022 to the interim resolution professional at the
address mantoned against entry No. 10.

The fnancl creditors shal submit their caims with proof by electronic means only. Al other cradilors meary|
submit e claims with proofin person, by post or by electonic means.

Afinancial creditor belonging % a class, as listed against the entry No. 12, shall indicate its choice of authonsed
representative from the three insohvency professionals listed against entry No.13 to act as authonsed
representative of the cass in Form CA- Not Applicatle as per information avaiiable with IRP §il date
Submission of false oe misleacing proofs of daim shal atiract penaities VINITA AGRAWAL

Interim Resolution Professional

Date : 16t February, 2022 In the matter of Visionary Business Administration Private Limited
[Place : Dharbad Reg No.: IBBUIPA-001/1P-P00914/2017-18-11520)

Imml<szoxzeosos-AToso-o0om0-AQACrTZs=ma— < |

REED TO EEAD
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